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THE TABOUR PROVIDENT FUND LA\WS (AMENDMENT)
CACT, 1971

No. 16 of 1971

A - : ‘ [23rd April, 1971}

~ Schigmes Alct, } 948 and ‘the Bmployees’ Pfovldent Fuhds Act,
1952,

BE it enacted by Palliament in the Tiwenty'sééold 'Year of ~'thé

‘Republic of India as follows:—

1 This ‘Aet ‘may be cal

bd the Labour Provident Fund Liaws - (Amend-
ment) Act, 1971, ‘ ,

the words “Prov1dent Fund Scheme”,‘ the words, “a Fa‘mﬂy’ ,Penslon
Scheme” shall be inserted; ' ' .

,,,,,,

3. In the preambIe to the (C
’omltted ' )

4, In sub-section (1) of sectibn 1-of the Coal Mines Act, -after the
words. “Provident Fund”, the wbrds, “Family Pension” shall be inser-

5 In section- 2 of the Ceal M1 les Act, after clause (e) the followmg

”

“(eg) “Family Pensitn Funy
established under the: Coal M}
under ‘subsséction ‘(1) of section

mieans the Family ' Pehsion ¥und
hes “Family Pernsion ‘Scheme: framed
‘.,' ’

52,

46 of 1948,

i
i
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6. In section 3A of the Coal M,inis Act,— Amend-
ment of
(a) in sub-=section (3), afterfthe words '‘The Board shall”, the SeCtion
~ words, figure and letter “, subjept to the provisions of section 3B, 3/
shall be inserted; '

(b) in sub-section (4), for thk words “the Scheme aforesaid”, the
words “the Coal Mines Providenf Fund Scheme and the Coal Mines
Family Pension Scheme” shall bé substituted.

7. In sub-section (3) of section 3¢ of the Coal - Mines Act, after tlie Amend-
words “Coal Mines Provident Fund 1 cheme”, the words “and the Coal _men_t °f3c
Mines Family Pension Scheme” shalli be inserted. section 3C.

8. After section 3D of the Coal Mmg s Act, the following sections shall Insertion

be inserted, namely: — of ?ew
seclions
‘hv JE and

g e

“3E. (1) The-Central Government may, by notification in the Coal
'Official Gazette, frame a scheme to} be called the Coal Mines Family Mines
Pension Scheme for the purpose of lproviding family pension and life Family
- Pension
assurance benefits to such employees as are covered by the Coal Scheme.
Mines Provident Fund Scheme. :

(2) There shall be established, %s soon as may be after the fram-
ing of the aforesaid Scheme, a Family Pension Fund into which shall
be paid from time to time in respectg of every such employee—

(a) such portion, not exceedmg one-fourth, of the amount
payable under sub-section (1) of; section 10D as the employer’s
contribution as well as the employee’s contribution, as may be
spec1ﬁed in the said. Scheme, and %

(b) such sums, bemg not lessi than the aggregate of the
amount payable in pursuance of cla&gse (a) out of the employer’s
contribution under sub-section (1) ef section 10D. and an amount
equivalent to one-sixteenth of the mployer’s contribution under
that sub-section in respect of such employee, as the Central Gov-

ernment may, after due appropmatmn made by Parliament by law

in this behalf, specify. %

(3) The Family Pension Fund shall vest in and be administered
by the Board.

TR L

(4) Any scheme framed under the farovmlons of sub-section (1)

may provide for all or any of the matters specified in the Second
Schedule.

3F. The Central Government shall a%ter due appropriation made Special
by Parliament by law in this behalf, pay §uch further sums as may be grant by
determined by it into the Family Pension Fund to meet all the ex- Central
penses in connection with the admlmstgatlon .of the Coal Mines 2:’;.@'
. Family Pension Scheme other than the e;xpenses towards the cost of ’
any benefits prov1ded by or under the sald scheme.”

8. In sub-section (2) of section 5 of the C al Mines Act, for the words Amend-
“Second Schedule”, the words “Third Schedu le” shall be substituted. ment of

section 8.
4 M of Law—0.
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10. In section 8 of fhe Coal Mines Act, after sub-section (2), the fol-
lowing sub-section shalil be 1nserted namely: —

“(3) The provikions of sub—sectmn (1) and sub-section (2) shall,
so far as may be, afiply in relation to the family pension or any other
amount payable urder the Coal Mines Family Pension Scheme as
they apply in relati¢n to any amount payable out of the Fund.”.

11, The Second Sche'ciule to the Coal Mines Act shall be re-numbered
as the Third Schedule atgd before the Third Schedule as so re-numbered,
the following Schedule %hall be 1nserted namely :-—

TI{IE SECOND SCHEDULE

{

i (See section 3E)
MATTERS TO BE PROVIDED ¥OR IN THE COAL MINES FAMILY PENSION SCHEME -

1. The employees%f{or class of employees to whom the Coal Mines
Family Pension Scheme shall apply and the time within which option

to join that Scheme éhall be exercised by those employees to whom
the said Scheme does‘not apply

2. Subject to the prov1s1ons of section 3E(2), the portion of em-
ployer’s and employee’s contribution which may be credited to the
Family Pension Fund and the manner in which it may e credited.

3. The contribution by the Central Government to -the Family

Pension Fund and the manner in which such contribution is te be
made. '

" 4. The manner in which the accounts of the Family Pension Fund
shall be kept and the mvestment of moneys belonglng to the Family
Pension Fund with the} Central Government at a rate of interest
wh1ch shall not be less t’han five and a half per centum per. annum,

5. The form in whlch an employee shall furnish part1cu1ars about
himself and his family whenever required.

6. The nomination of a person to receive the assurance amount

due to the employee afte‘r his death and the cancellation or variation
of such nommatmn ;

7. The registers and records to he maintained in respect of em-
ployees, the form or desagn of any identity card, token or dise for
" the purpose of 1dent1fy1ng any employee, or his nominee or a member
_of his family entitled to rtacewe the pens1on

8. The scales of farmljyif pension and the assurance amount.

9. The mode of dlsbui'ié:ement of family 'pensmn and the arrange-

ments to be entered into WIth such dlsbursmg agenc1es as may be
specifiéd for the purpose. %\ ~

10, The manner in whi‘:h the expenses incurred in connection
- with the administration of the Coal Mines Family Pension Scheme
may be paid by the Central Government to the Board.
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is to be provided for in the Coal
which may be necessary or proper

11. Any other matter whig
Mines Family Pension Scheme of

for the purpose of implementing
Scheme.”.

19 of 1952. 12. In the long title to the Emloyees Provident Funds Act, 1952

(hereinafter referred to as the Proviflent Funds Act), after the words

“provident funds”, the words “and fa '5 ily pension fund” shall be inserted.

13. In section 1 of the Provident F nds Act,—

(a) in sub-section (1), after ‘-he words “P-rf?vident Funds”, the
words. “and Family Pension Fundi shall be inserted;

(b) the proviso te sub—section-lg(5) shall be omitted.

14. In section 2 of the Provident Fuhds Act—

(a) after clause (g), the follov@ing_ clauses shall be inserted
namely: —-

‘(gg) “Family Pension Fund’ means the Family Pens1on Fund
established under the Family Pension Scheme;

(9g99) “Family Pension Scheme” means the Employees’ Family
Pension Scheme framed under s ction 6A;

(b) for clause D, the followm@ clause shall be substituted,

namely: — |

‘(1) “Scheme” means the Employees Provident Fund Scheme
framed under section 5.’. i

15. In section 5A of the Providenf Fufids Act,—

(a) in sub-section (3), after the wo:&ds “The Central Board shall”,

the words, figure and letter “, subject to gthe prov1s1ons of section 6A,”
shall be inserted; g .

(b) in sub-section (4), after the words “of the Scheme”, the words
“and the Family Pension Scheme” shall be inserted.

16. In sub-section (3) of section 5D of the gProv1dent Funds Act, after

the words *“the Scheme”, the words “and thl: Family Pension Scheme”
shall be inserted. i

| :
17. In section 5E° of the Provident Funds Act, after ‘the words “the

Scheme”, the words “and the Famil_y Pension §cheme” shall be inserted.

18. After section 6 of the Prov1dent Funds ct, the following sections
shall be inseried, namely: —

. i
»ﬁ

4

;

“6A. (1) The Central Government may,(by notlﬁcatlon in the
Official Gazette, frame a scheme to be called the Employees’ Family
Pension Scheme for the purpose of prov1dmg\ family pension and life

assurance benefits to- the employees of any establishment or class of
establishments to which this Act apphes

}

i the . Coal Mines Family Pension
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(2) There shall be established, s soon as may be after the fram-
ing of the Family Pension Scheme, ai Family Pension Fund into which
shall be paid from time to time in réspect of every such employee—

(a) such portion, not exceedlgg one—fourth,»of the amount pay-
able under section 6 as contribution by the employer as well as
- the employee, as may be specified in the Family Pension Scheme,

(b) such sums as are payablé by‘the employer of an exempt-
ed establishment under sub-section (6) of section 17, and

(¢) such sums, being not less than the amount payable in
pursuance of clause (@) out of the employer’s contribution under
section 6, as the Central Government may, after due appropria-

tion made by Parliament by lava in this behalf, specify.
\ : '

(3) The Family Pension Fund shall vest in and be administered
by the Central Board.

(4) The Family Pension Schemé; fnay provide for all or-any of the
‘matters specified in Schedule III. |

(5) The Family Pension Scheme may provide that any of its pro-
. visions shall take effect either pro]s];;ectively or retrospectively on such
date as may be speciﬁed in this bj’half in that Scheme.

Special ‘ 6B. The Central Government $hall, after due appropriation made
érant bly by Parliament by law in this behalf pay such further sums as may
Git?:n_ be determined by it into the Farhlly Pension Fund to meet all the

" ment. expenses in connection with the administration of the Family Pension
Scheme other than the expenses towards the cost of any benefits pro-
~vided by or under the said Schq‘me ”?

Amen‘d; 19. In ‘sub-section (1) of section 7; of the Provident Funds Act, for the :
ment of  words “or-of the Scheme”, the words,{“, the Scheme or the Family Pension : [
section 7. - or the Family Pension Scheme, as th? case may be” shall be substituted. ' |

Ame‘nd- 20. In sub-section (I) of section 7§A of fhe Provident Funds Act, for the
ment of  words “of the Scheme”, the words{“the Scheme or the Family Pension

' ;itim‘ Scheme, as the case may be,” shall fe substituted.

Amend- 21 In clause (b) of section 8 of the Provident Funds Act, for the words-

ment of  and figures “under section 177, the‘ words and figures “under section 17

section 8. or in respect of the contribution péyable by him towards the Family
' Pension Scheme under the said sectjon 17” shall be substituted.

Amend- 22. In section 10 of the Provident Funds Act, after sub-section (2), the l
ment of  following sub-section shall be inserted, namely: — !
section. : : :
10, o “(3) The provisions of subpsection (1) and sub-sectlon (2) shall,

so far as may be, apply in relafion to the family pension or any other
amount payable under the Family Pension Scheme as they apply in
relation to any amount payable out of the Fund.”. ,

Amend- '23. In clause (b) of section 11liof the Provident Funds Act, after the
ment of  words “under the rules of the provident fund,”, the words, brackets and ) ]
~ section 11. figures “any contribution payable oy him towards the Family Pension
Fund under sub-section (6) of sect1 n 17,7 shall be inserted.
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24. In section 13 of the Provident Fupds Act,—

(a) in sub-section (1), for the} words “or of any Scheme”, the

words “, the Scheme or the Family T?ension Scheme” shall be substi-
tuted; v

(b) sub-section (2A) shall be retnumbered as sub-section (2B)

and before sub-section (2B) as so reinumbered, the following sub-
section shall be inserted, namely:—

“(2A) Any Inspector appointed under sub-section (1) may,
for the purpose of inquiring into the correctness of any informa-
tion furnished in connection Wlthethe Family Pension Scheme or
for the purpose of ascertaining whether any of the provisions of
this Act or of the Family Pen81o§1 Scheme have been complied

- with in respect of an establishment to which the Family Pension
Scheme applies, exercise all or a%y of the powers conferred on

him under clause (a), clause (b), ¢lause (c) or clause (d) of sub-
section (2).”;

A

brackets and figure “under sub-sectiofy (2)”, the words, brackets,
figure and letter “or under sub-section (24), as the case may be,”

kil

shall be inserted.. |

(¢) in sub-section (2B) as so re%:umbered, after the words,

i .
25. In section 14 of’ the Provident Funds Act,—

(a) in sub-sectlon (1), for the worcﬂs “or under any Scheme”,
the words “, the Scheme or the Family Pensmn Scheme” shall be sub-
stituted; -

(b) in sub-section (2), for the woris “A" Scheme framed under
this Act”, the words “The Scheme or ’che Famlly Pens1on Scheme”
shall be substituted; 1

(¢) in sub-section (3), for the words{“or under any Scheme”, the
words ¢, the Scheme or the Family Pension Scheme” 'shall be substi-
-tuted.

26. In section 14A of the Provident Funds EAct——

(a) in sub-section (1), for the words “or the Scheme made there-
under”, the words “, the Scheme or the Faimly Pension Scheme” shall
be substituted; : 2

i

(b) in sub-section (2), for the words “or the Scheme thereunder”,
“the words ¢, the Scheme or the Family Pension Scheme” shall be sub-

stituted.

'27. In section 17 of the Provident Funds 'A:r:t,—»

| (a) after sub-section (1), the following isub-secfion shall ke insert-

ed, namely:— i;

“(1A) The Central Government méy, by notification in the

Official Gazette, and subject to such c&ndmons as may be speci-
fied in the notification, exempt from the operat1on of all or any of
the provisions of the Family Pension Scheme, any establishment
-if the employees of such establishment gre in enjoyment of bene-
fits in the nature of family pension, and the Central Government

57
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is of opinion that such be&eﬁts are on the whole not less favour-
able to such employees th§n the benefits provided under this Act
or the Family Pension Scheme in relation to employees in any

- other establishment of a similar character.”

(b) in sub-section (4),—

(i) in clause (a), the Wword “and” occu.xjfing at the end shall
be omitted; : '

\ (1) after clause (a), the following clause shall be inse;-ted,. '
namely:— v

“({aa) in the casejof an exemption granted under sub-

section (14), with any of the conditions imposed under that
sub-section; and”;

(c) for sub-section (5), thee following sub-sections shall be substi-
tuted, namely: — '

“(5) Where any exemption granted under sub-section (1),
sub-section (1A) or sub-gection (2) is cancelled, the amount of
accumulations to. the creflit of every employee to whom such
exemption applied, in thd provident fund or the family pension
fund of the establishmentiin which he is employed shall be trans-
ferred within such time 4nd in such manner as may be specified
in the Scheme or the Fanily Pension Scheme to the credit of his.

account in the Fund or the Family Pension Fund, as the case may
be.

(6) Subject to the provisions of sub-section (14), the  em-
ployer of an exempted establishment or of an exempted employee
of an establishment to which the provisions of the Family Pension
Scheme apply, shall, notwithstanding any exemption granted
“under sub-section (1) or isub’-section (2), pay to. the Family Pen-
sion Fund such portion of the employer’s contribution as well as
the employee’s contribution to its provident fund within such
time and in such mannerjas may be specified in the Family Pen-
sion Scheme.”. %

Amend- 28. In section 18 of the ProvidEent Funds Act, for the words “or under ‘ ;

ment of  any Scheme”, the words “, the Scheme or the Family Pension Scheme” ‘

section shall be substituted. | ' | |

Amend- - 29. In section 19 of the Proviﬁlent Funds Act, for the words “or any !

ment of  Scheme”, the words “, the Scheme or the Family Pension Scheme” shall

.;,;ctlon be substituted. ' '

Insertion * 30. After Schedule II to the Brovident Funds Act, the following Sche--

of new dule shall be inserted, namely:+ ' !

Schedule _ ;
oL o - “SCX-TDULE III |
: 3 |
‘ [See sdction 6A (4)] |

MATTERS FOR WHICH PROVISION{MAY BE MADE IN rHE FAMILY PENSION -
. SCHEME '

1. The employees or class of employees to- whom the Famﬂy
Pension Scheme shall apply ahd the time within which optlon to join:
that Scheme shall be exercised by those employees to Whom the said
Scheme does not apply ' R




. 46 of 1948,

19 of 1952,

L
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ployer’s and employee’s contributidn which may be credited to the

2. Subject to the provisions ofjsection 6A(2), the portion of em-
Family Pension Fund and the man"i

er in which it may be credited.

3. The contribution by. the Cdntral Government to the Family

Pension Fund and the manner in iwhich such contr1but1on is to be
made

4, The manner in which the acc}unts of the Family Pension Fund
shall be kept and the investment off moneys belonging to the Family
Pension Fund with the Central Government at a rate of interest which
shall not be less than five and a half per centum per annum.

5. The form in which an employee shall furnish part1culars about

himself and his family whenever fequired.

’

6. The nomination of a person|to receive the assurance amount
due to the employee after his death and the cancellation or variation
of such nomination.

7. The registers and records fo be maintained in respect of
employees, the form or design of aqu identity card, token or disc for
the purpose of identifying any employee, or his nominee or a member
of his family entitled to receive the pension.

‘8. The scales of family pension and the assurance amount.

9. The manner in which the lexempted establishments have to .

pay the contributions (both employer’s and employee’s shares)
towards the Family Pension Fundjand the submission of' returns
relating thereto.
10. The mode of disbursement o family pension and the arrange-

ments to be entered into with such disbursing agencies as may be
specified for the purpose. :

11. The manner in which the expenses incurred in connection
with the administration of the Family Pension Scheme may be paid by
the Central Government to the Cenjral Board.

12. Any other matter which is tb be provided for in the Family
Pension Scheme or which may be neg¢essary or proper for the purpose
of implementing the Family Pensmn Scheme

31. In section 44 of the Life Insurancel Corporation Act, 1956, after C
clause (f), the following clause shall be iinserted, namely: —

“(g) any Family Pension Scheme iframed under the Coal Mines
Provident Fund, Family Pension and Bpnus Schemes Act, 1948 or the
Employees’ Provident Funds and Famﬁ? Pension Fund Act, 1952 for

..the purpose of providing family pensioniand life assurance beneﬁts to

the employees covered by the said Scheme

Conse-

' quential

amend-
ment of
Act 31 of
1956.
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Repeal . 32. (1) The Lapour Provident Fund Laws (Amendment) Ordinance,
and 1971, is hereby repealed. ‘

3of 1971.
savings.

(2) Notwithstanding such} repeal, anything done or any action taken
under the Coal Mines Act or ghe Provident Funds Act, as amended by the
said Ordinance, shall be deemed to have been done or taken under the
Coal Mines Act or the Provident Funds Act as amended by this Act, as

the case may be, as if this Act had come into force on the 13th day of
February, 1971.




